FORM B PUBLIC ANNOUNCEMENT
(Reguiaton 12 of he Insoivency and Bankruptcy Board of Inda
(Liguidaton Process) . 2016)

FOR THEATTENTION OF THE STAKEHOLDERS OF
SARADAMBIKA POWER PLANT PRIVATE LMITED

I& IPArmcuuRs DETALS
1|Name of corporate debtor Saradambika Power Plant Private Limited
2 D,::fimmorﬁbndoomom 18/042004
3l uthority under which corporate debtbor |Regstrar of Companies, Viayawada,
1s ncorporated / registered Under The Companies Act, 1956

Corporate ldenfity No. / Limited Liabiity| .

Identiication No. of corporate debtor CN - U40100AP2004 PTCOS0048

Address of the registered office and Plot No.15, Radha Knshna Nagar Colony,

5 |principal office (if any) of corporate Near Konna Street, Opp. PSNMH Schoadl,
btor Srikalulam AP 532001 IN.

4

Date of closure of Insolvency

6 Resoktion P 030223
Liquidation commencaement date of
7 ot deblor 030223
Name and registraton number of the : Charudut Pandhrnath Marathe
8 linsolvency professional acting as istation No_- BBUPA-00 VP-
udator S0F2017-18/10651.

) Address : Gomed, 915, Khars Town,
g |Address and e-mal of the iquidator, as Dharampeth, Nagpur<440 010.

[oehisnd il foe Bossl e-mai : Charudut?M @yahoo coin
Charudut Pandhrnath Marathe

10 |Address and e-mai to be used for Address : Gomed, 915, Khare Town,

" |correspondence with the iquidator Dharampeth, Nagpur440 010.

e-mai : iqudator saradambiia @gmai.com
11. |Last date for submission of claims 050323

Notice is heraby given hat the National Company Law Tribunal, Mumbai Bench, Mumbai has
orderad the commencament of iquidation of the Saradambika Power Plant Private Limited on
03.022023. The staksholders of Saradambika Power Plant Private Limited are hersby called
upon to submit their clams with proof on or before 05-03-2023 (March 05, 2023), b the
liquidator at the address mentioned against tem No.10.

The fnancia crediors shall submit ther claims with proof by electronic means only. All other
creditors may submit the dams with fhe proof in person, by post or by slecronic means.
Submission of false or miseading proof of clams shall atract penalties.

In case a staksholder does not submit its clams during the iquidation process, he dams
submitted by such a stakeholder duning the corporate insolvency resolution process under the
Insolvency and Bankrupty Board of Inda (Ihsolvency Resolution Process for Corporate
Persons) Regulatons, 2016, shall be deemed to be submitied under section 38.

Name and signature of iguidator : Charudut Pa: 1 he.
Date and place: - 03.02.2023, Nagpur.



